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Raipur, the 23rd May 2012 

NOTIFICATION 

No. F-6-74n-3/2010.-In exercise of powers conferred by sub-section {I). of Section 258 read with Section 
172 of the Chhattisgarh Land Revenue Code, 1959 (No. 20 of 1959), the State Government, hereby, makes the follow­
ing further amendment in the Chhattisgarh Diversion of Land Rules, 1962, the same having been previously published 
as required by sub-section (3) of section 258 of the said code, namely :-

AMENDMENT 

In Schedule of the said rules,-

1. In the entries in column (2) against serial Number 1 of the Schedule, before the words ••Residential Colony/ 
Project" the words "Residential Unitf' shall be inserted. 

2. For serial Number 5 and entries relating thereto, the following shall be substituted, namely:-

S. No. Purpose of Land Diversion 
(1) (2) 

"5. Industrial Purpose 

Extent of Land Diversion 
(3) 

(i) upto 2 hectares 
(ii) more than 2 hectares 

Competent Authority 
(4) 

Collector 
State Government" 

ihfl«•i<; ~ ~ ~ ';{tif ll' ~ 3tl~lillf!«R, 

lft. Fl~l(iilt-fl, otf-~. 


